
HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 8097 of 2026

Court No. - 6 

HON'BLE PRAKASH PADIA, J.

1. Heard learned counsel for the petitioner and learned Standing Counsel 

for the respondents.

2. The petitioner has preferred the present petition with the prayer to 

comply with the order dated 06.08.2025 passed by the respondent 

No.3/Assistant Collector Ist Grade/Sub Divisional Magistrate, Tehsil 

Sadar District Mirzapur.

3. From perusal of the record, the Court is of the opinion that in case, the 

petitioner wants to comply with the aforesaid order, he should file 

appropriate application before the Court below for execution of the 

aforesaid order.

4. In this view of the matter, no relief could be granted, the writ petition is 

dismissed.

March 12, 2026
saqlain

Versus

Counsel for Petitioner(s) : Ashfaq Ahmed Ansari, Pradeep Singh
Counsel for Respondent(s) : C.S.C.

(Prakash Padia,J.)

Shashikant Tripathi
.....Petitioner(s)

State Of U.P. And 12 Others
.....Respondent(s)
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